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1.00 P.M. 

SHRI JOHN F. FERNANDES (Goa): 
Madam, it is a very short statement. Within 
fifteen minutes we can seek clarifications. 

THE DEPUTY CHAIRMAN: Though it is 
a short statement, the importance of the 
statement is there. We would do it tomorrow 
between 2.00 P.M. and 2.30 P M. I would 
like to know whether a copy of the statement 
in English has been distributed among 
Members. 

SOME HON MEMBERS: Madam, we 

have received it. 

STATEMENT BY MINISTER 

Procurement of SU-30 MK Aircraft 

DR. Y. LAKSHMI PRASAD: Madam, 

what about my Zero Hour submission, which 

has been permitted by the hon. Chairman? 

[  ] Transliteration in Arabic script. 
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SHRI DIPANKAR MUKHERJEE: The 
Members who are sitting on the front 
benches can easily associate themselves 
either with a Special Mention or with a Zero 
Hour submission, but the Members sitting on 
back benches are not easily identified. The 
Members sitting behind are at a 
disadvantage. That has been my experience. 

THE DEPUTY CHAIRMAN. I say that 

Members of the House-should have 

consideration for their own colleagues and 

should not speak if their- names are not there. 

Everyday this is what I have been telling 

them, it should be implemented. 

SHRI DIPANKAR MUKHERJEE: 

Without prior permission, no association 

should be allowed. 

THE DEPUTY CHAIRMAN: Then, you 

speak to the hon. Chairman. If he approves it, 

I would implement it. 

SHRI DIPANKAR MUKHERJEE: I am 

making this submission, through you, to the 

hon. Chairman. 

THE DEPUTY CHAIRMAN: You speak 

to him directly. You may also speak  to  your  

colleagues.   The   House 

doesn't belong to me alone. It belongs to you. 

It belongs to all of them. It belongs to these 

people also. 

SHRI DIPANKAR MUKHERJEE: Madam, 

certain Members on the front benches have the 

prerogative to rise and say that they would like 

to associate themselves either with Special 

Mentions of Zero Hour submissions, but the 

same benefit is not being allowed to the 

Members sitting on the back benches. 

THE DEPUTY CHAIRMAN: I don't think 

Mr. Fernandes is on the front bench. 

SHRI DIPANKAR MUKHERJEE: I do not 

want to blame anybody. 

THE DEPUTY CHAIRMAN: He is sitting 

in front of you. But the thing is you make a 

mention. Everybody can make a mention. It is 

only the timing. Let's work together. After all, 

the House is ours. I know that today you are 

hurt, tomorrow somebody else would be hurt. 

But never mind, you would also be identified 

along with Members sitting on the front 

benches. Now, the House is adjourned for 

lunch for one hour. 

The House adjourned for lunch at three 

minutes past one of the clock. 

The House re-asscmblcd after 

lunch at seven minutes past two 

of the clock. 

The Vice-Chairman (Shrimati Kamla Sinha) 

in the Chair. 

STATUTORY RESOLUTION 

Re. Proclamation issued by President in 

relation Uttar Pradesh—Contd. 

 

Mr. B.B. Dutta, you were on your legs. 

Please continue. 

DR.     B.B.     DUTTA    (Nominated): 

 

...(Interruption)... 

SHRI DIPANKAR MUKHERJEE (West 

Bengal): Madam, prior permission should be 

obtained for association also. 


